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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI
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R.A.No. 28/93
in
OOA.Na . 2698/92

ASHUTOSH JAIN
" V/s

UNION OF INDIA & ANOTHER
W o

The nnlé?»;?::r;rought sut by the applicant
in the Reviasw Application is that the respondents
had stated in the counter .that after a long tenure
at Delhi, the applicant was pested at Chandigarh
for a short spell and this statement, which was
rescorded in the judgement, was wreng since the
applicant was appeinted for the first time by
order datad 17th July, 1990 and he joined in News
Sarvice Division in Grade III as Artist-News Reader-
cum-Translater at Chandigarh en 3.7.1390. This fact,
houwsver,would net alter the complexien of the judge~
ment. The other arguements are repestitions of ths
earligr old and over-ruled arguesments.
2. It was ebserved in the erder that ths poest held

by the petitiener was transferable. He had accoerdingly
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been transferred te Pert Blair. Malafide was
allegad’in tha transfer but was not preved.

The transfur was ordiered by an apprepriate
authority competent to issue the erder in the
interest of servica, There is ne good graund

te revi:w the case. No interference can he

made by the Tribunal for vielation ef guideliness
regarding transfer as the guidelines are nen=-
statutory in charactgt and required to be followed
as far as pessible zrv.k. Manglik versus Unien of

Indian = SLR 1991 (5) CAT 343_7.

3. The application is bereft of merit and is
dismissed with no arder as te cests,
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I.P. Gupta B(QHB Ram Pal ;}ngh
Member (A) Vice=Chairman (3J)



